Central administrative Tribunal
Principal Bench: Mew Delhi

D.A. Mo. 1978/2001
This the 22nd day of april, 2002

Hon’ble Shri ¥Y.K. Majotra, Member ()
Hon’ble Shri Kuldip Singh, member (J)

1. Shri Om Kumar
Constable,
&/ Dalip Singh
R/o A~5&, Multan dagar,
Delhi.

7. Shri Ishwar Singh
Head Constable
/0 Shri vad Ram Yadav
R/o RIF 1/8, Mahabir Enclave,
Palam, MNew Delhi. :

%. Shri Ranvir Singh

pesistant Sub Inspector,

C—-1%9, Amar Colony,

Fast Gokulpur,

Shahdara,

Delhi~1100%4.

~applicants

(By Advocate: Shri B.S. Mainee)

Varsus
Union of India
Through

1. The Commissioner of Police,
Police Headquarters,
M.5.0. Bullding,
I.P. Estate, New Delhi.

5 The additional Commissioner of Police,
Police Headguarters,
M.8.0. Building,
1.P. Estate, Mew Delhi.

3. The Dy. Commissioner of Police,
Police Hsadquarters,
M.5.0. Building,
I.P. Estate, MNew Delhi.
~Raspondents

(By fdvocate: Shri ajay Gupta)
ORDER_(Oral).

Hon’ble Shri Kuldip Singh. Member (J)

The applicants have Tiled this 06 seeking the

following reliefso~
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“...2..,.

"To direct the respondents to pay full
back wages Tor the intervening period
Ffrom 29.11.1995 to 26.46.1997 and also
full back wages for the period the
applicants remained in suspension from
21L.3.1995% to 29.11.1995 because both
these periods have already been decided
pariod spent on duty”.

Z. The facts in brief are that the applicants had
earlier filed 08 No. 1279/98 with connected OAs
1333/98, 1334/98 which were decided by a common order
on  2.11.2000. In the said 0A the applicants- had
challenged the punishment orders which was imposed
upon the applicants after departmental enquiry was
held against them. The Séid 0A was allowed with the

following directions:~

"Hawving regard to the discussion made
above, we cannot uphold the impugned
arders  against the applicants and
accordingly 0aA succeeds. The impugnesd
orders dated 29.11.1995, 30.&.199& and
26 .6.1927 are guashed. The respondents
are directed to accord consequential
benefits to the applicants within a
period of two months from the date of
receipt of a copy of this order. In
the facts and circumstances of the case
the parties shall bear their own

costs" .
& In compliance of the said Judgment, the
respondents have passed order dated 2.3.2001 as

containad In Annexure A-1l. Though this Tribunal had

Ao

directed side quashing the departments® orders that

the aspplicants are alsoe entitled to consequential
benefits but the respondents seams to have added the

i . V]
words as “consequential benefits’ except back wages.

We faill to understand as to how the authority passing
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this ordwrtéﬁ§ added this bufflx the wordbb&eﬁ—A&yxw

with the order of compliance.

4. Learned counseal for the applicants also
submite that in the said order exhibit Annexure A-l
the department itself has observed that the suspension
period w.e.f. 29.11.1995 to 16.6.1997 and also from
2L.3.95 to 59 11.95 has been decided to be period
“spent on duty” for all intents and purposes except
back wages. Again the authorities had added the word
ﬁ@xcept back wageg‘of his own whereas the directions
given in the earlier 0A filed by the applicants, there
was no indication that the consequential benefits as
accorded to the applicants had excluded the back
'wage$"_ The interpretation s0 adopted by the
authorites who had passed the order (Annexure fi1)
cannot be appreciated at all and the same has to be
depr@cated. Though .1earned counsel for respondents
also submitted that CP against the applicant has been

dismissed, we make it clear that the CP was filed only

for contumacious disobedience of the order of the

Tribunal, so the CP was dropped. Now the respondents
are directed to release the back wages within a period
of two months from the date of receipt of a copy of

this order.

5, The 0f is disposed of in the above terms. HNo
costs.
wa
{(Kuldip Singh) (VLK. Magotrd)
Membear (J) Member (&)
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